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on the point of admission.

Mr VlJ ay Meht:a, Counsc:,l fOr the appliCant.

-

Mr. v S.Gur_)ar, COunsel for the respondentso
‘Heard the ._.f,lea_r,,z;kedm counse 1 for.;\the parties
In thig A, the applicant has sought directiop

acalnst the resporzdents to the effects.. A

(i) To make payment of Mazdoor Cr.III to the
applicant We.e o f. 5.2.87.8

- (41) To make" pa‘yrre'nt': Of Mazdoor’ Gr. IV to the

applicant vw.e.f 23, 2 96 .L;?» the d'\te of
‘hi's promotione.

In the rejoinder, the. applicant has-admitted
that wages of t_hé ‘post. ©of Maz-door Gr .+ IV have been

réceivgdm:by the applicant w ',e,.‘..._f,. 23:2.965 . Ilearred
coungel. for the respondents has also admitted thst
the payment has been made relating to prayer No. 2.

Hence no discussion is needed on this point.

. Relating to first prayer, learned counsel

for the applicant submits that on representation

. of t_he:, @pg.liqa.nﬁ, the applicant was promoted to the

post of Magdoor Gr. Illw.e.f 5.2.87, ie,the date
applicant*s junior was promoted to the post of
Mazdoor Gr. III, but actual monitary berefits have

nct been given to the applicant £Or that. period on

- the ground that .he had not worked on the promotional ™



: ...ccnsmerine the- cases for grant of grade IIIto

s < -
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post‘,,‘\He further submlts that the .dutles of a
Mazdoor are not leferent as per thelr cradatlon
and therefore Mazdoor remains a I'laz dOOr, ‘rnay be

.. -

of Grade I.II Oor may be of Grade II. hance he 1s

Lo L o e -

en’cltled to the actual momtary benefits as per

the dlfference of the pay. _- o “«::51 Lo
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T On the other hand learned c0unsel for the

_L

re spOnde nts OppOs@dt he mayér of the appllcant .
Fe has furt her submitted t.‘uat appllc arrt ‘has been
assigned  QueSewisiliiz-asviz Y7 his juhier

Shri Gumana Ram, but he is not entitled to differen

-:"9?‘; P8Ye.- .. - PR I

pe hdve consz.dered the rival argﬁrents. t“ere
-'ls nOthlng on reccu’:d tO show that‘the anplz_cant ‘

... Was denjed the rromotional crrade of Mazdoor Gr.IIX
- on acccmr;t of:'some”per‘dlng departmental dcticm.

T appears that the name of the appl;cant was left

ou’xt:'-inadx‘rert antly by the. administration, while

“the-mazd0or s and # \ “swhy the *epresentatlon of -

: the applican{;“ in this regard .cedms €0 have beern”

e,
B

accepted by the departme ntL ﬁ_}/\

‘s‘%’hen- a é%-nd idate -havs‘ been sou iéft out from
being granted the promotién scale either inadverta~
ntly or due to sonme admi distrative “error, then the
respondent s cannot "dé"ﬁﬁz him his dues 1.e y t he éétu.a
difference of ‘pay ori-the’ grourd tha he has not
worked on prometional posc.s -Ifthis plea of the
fTespondents is acce pted, - would wean that ré'spcn-
‘dents would ’no‘.:. be"‘ac'c:'éunt: able’ for suc h administr Am

tive mistake, that they had commited ;  I'may repeat
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here that the le,arrned counsel far the respondents
h;ed_ not jbeen abI.e to show the difference of duties
‘ﬂ | of Mazdoor Gr. II and Of Mazdoor Gr. III and there£om
f the prdncipal of not 's-;houldering the Q’:;’:b?/"\w
responsibilities for such higher payment cannot be
)5 : allowed to be takeén by the réspondents. In my
opihion, the applica'nt is entitled to actual
monitarjbenefits of the _‘gr:‘adei ?f..ffiazdoor“ IIT wee.f,
5.2.87 to 14.12.95. From 15.12.95 onwards, the
applicant has been granted actual monitary berefits

as per Annex. A/l dated 18.4.98,

The O therefore, deserves to be accerpted

~

accordingly.

The A is therefore partly accepted. The
reépondents are directed to pay the difference of
pay/wages and allovances , 1f any, as per rules,
of the post of Mazdoor grade ITI, w.e.f, oJ) }87 to
14,12.955%, to the applicant wrch:m a pericd of

"'three monthe from the date.of communication oOf
the ordere.Toths <dad Awsfr m,@_}é Sowels Grroting.
- - < ~l’\s - -
No crders as to costs-ﬁ%,‘)

M%.
( A.K.MISRA )
Part Il and III destroyed Judl. Member .

ih my presence on ¢ *z.a.{p~ %
under th'\; suy mmzon of
seclic.a of!

orcer da 3“,?5{

Section officer (Reciﬁ




